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SUIT is  Delhi Polytechnic

*575. Shrimati Sueheta Kripalani: 
W ill the Minister o f Education and 
Scientific Research be pleased to 
state:

(a ) whether it is a fact that a 
■deficiency of staff in the Engineering 
^Department o f  the Delhi Polytechnic 
has existed for the last five years or 
so; and

(b ) if so, the number o f  vacancies 
that have existed during each o f the 
last five years and the reasons tor 
Aheir not being filled?

The Deputy Minister o f Education 
and Scientific Research (Dr. M. M. 
D as): (a) and (b ). A  statement
giving the required information is laid 
on the Table of Lok Sabha. [See A p­
pendix III, annexure No. 59].

A ll India Service Officers In States

•577. Shri V. P. Nayar: W ill the
Minister o f Home Affairs be pleased 
.to state:

(a) the nature and extent o f con­
trol o f State Government over offi­
cers of the A ll India Services allotted 
b y  the Centre to posts in the State 

■Governments as from  the IA .S . and 
I.P.S. cadres; and

(b ) how many officers of all India 
Services are now working in Kerala 
State?

The Minister in the Ministry o f  
Home Affairs (Shri Datar): (a) The
nature and extent o f control o f State 
■Governments over Indian Administra­
tive Service and Indian Police Service 
officers allotted to the State G overn­
ments, is governed by the A ll India 
Services Act, 1951 and the Rules and 
Regulations framed thereunder by the 
Central Government in consultation 
w ith the State Governments.

(b ) 27 Indian Administrative Service 
and 13 Indian Police Service Officers 
.are at present actually serving in the 
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*578. Shrimati Maojula Debt: W ill
the Minister o f  Finance be pleased to
state whether it is a fact that there 
is a proposal from  the Commissioner 
o f  Income Tax to assess the income 
o f  the Assam Oil Company in Cal­
cutta instead o f at Dibrugarh?

The Deputy Minister o f Finance
(Shri B. R. Bhagat): In view  o f  the 
secrecy provisions o f section 54 o f  the 
Income-tax Act, the information asked 
for cannot be supplied.. However, to 
remove any possible misapprehension, 
it may be stated that the share o f a 
State in income-tax "Collections is arriv­
ed at by applying the prescribed per­
centage to the total net divisible pro­
ceeds of “ taxes on income” in the 
whole o f India. The State’s share w ill 
not, therefore, be affected by a parti­
cular company being assessed in that 
State or elsewhere.

Corporation for Delhi

• « «  & fS h r i  Brahm Prskash: 
\ S h r i Radha Raman:

W ill the Minister o f Home Affairs 
be pleased to state:

(a) whether Government have fixed 
a target date for setting up a C orpo­
ration in Delhi; and

(b ) if so, what it is?
The Minister o f State In the Minis­

try o f Home Affairs (Shri Datar): (a)
and (b ). It is proposed to introduce the 
Bill providing for the setting up o f  a 
Municipal Corporation in Delhi, in the 
next session of Parliament. The Corpo­
ration w ill start functioning after the 
necessary legislation has been passed 
by Parliament and the preliminary 
arrangements are completed.
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